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RA Mo. 2(22/97 in OA 859/96

Meu Delhi thie th. day of Septa.bar. 1997
Hon'bls Srat.Lakshiai Suaminathan, Refflbar (3)
Hon«bla Shri K.Ruthukuoar, Rerabar (a)

Shri Surbir Singh
R/O B«»32f Greater Kailaeh-lj
Hau Delhi«-48 Applicant

Vs.

1. national C«>ita o""
through tha Saoratary, Oalhi Admn,,
Delhi*

2, TheOhi^ Enginaarj
Flood Control and Drainage Oiwn.No*
IS8T, Mau Delhi,

RloSxegiSUSi iR^^SraEnaga Oi»n.No.«.
Govt.of Delhi, Gurnandi, Delhi.

... Respondents

n R 0 £ R IBv Circulation)

(Hon*ble Smt.Lakshmi Svjaminathan, Reuibar (3)

Thia Rauieu Application has baan filad by the

applicant aaaking raaieo of tha order dated 3.4.97 in
p, jgg/gg^'^iacBllanoua application filed by tha
applicant for condonition of delay is alloued.

f) Ue have carefully parusad tha grounds taken in
--

the Review application for review of tha order and ye find

that there is no error apparent on the face of the order

to warrant allowing this application* Furtbar^we find that

no grounds have baan raised in the application which

could not have been raised when the Original Application

was heard and disposed of. The applicant's grievance

— 2«»



seems to be that the order dated 3.4.97 is erroneous

but that ground cannot be a ground for rev/ieu of the

order. Revieu Application is accordingly rejected.

(Kottuthukumar) (Smt.Lakshmi Suaminathan)
in®ibar (3)l®nber (a)


